FIR ND-I'E}EEEJIEI
u/s 411 IPC

PS Punjah; Bagh
08.09.2020 >tate vs. Ankush

from Deputy  jai
tral Jai) no.4, Tihar i

Ld. App for the State,

It_is Stated in the letter of Tail Sy
e accused is to be

perintendent conc

ermed that “g<
released onl

y after furnishing personal
YISe. In this context it is hereby directed that accused be
] '_hing personal bond alongwith surety bond.

€ Copy of order be sent to

the Jail Superintendent
. Dliance.,

MM-01(West)I THC: Delhi
08.09.2020
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Challay, No HLEIRTEEBHHET 181500
Cirele MT(C
!.'JH.[FJ.'.’TI"H
resen Ld APP for the Sege
Applicant iy Person with g Counse|
An application for Fectification of vehicle Number ] 83CI 8027 n h
Order dageg 05.09.2020 IS Movey by Id Counse|
It is Submigeq

Vehicle a0.DLSC 8027

order daeq 05.09 2000 by
be released 1o the applicay rightu]
d in the order

iled 05,00 9 20 in the

be given dasti to the applicant. Application js disposed

of challan on UK. 10,2020

{ Man
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FIR No.904/14

Case No.72880/16

PS Punjabi Bagh
08.09.2020

The present case was earlier adjourned en-block on 05.05.2020 for
08.09.2020 as per the directions of Hon'ble High Court.
Present: Ld. APP for the State.
Accused Jai Kochar is absconding.
None for other accused persons.
In the interest of Justice, be put up for purpose fixed on




08.09.2020
The present case was earlier adjourned en-block gp 05.05.2020 for
08.09.2020 as per the directions of Hon'ble High Court,
Present: None for applicant,
Be put up for purpose fixed on 08, 12,2020,

(Manu wan)
MM-01(We HC:Delhi
08.09.2620



FIR No.68%/16
Case No.1799/17
PS Punjab; Bagh
The present case was earlier adjourned en-block opn 05.05.2020 for
08.09.2020 45 per the directions of Hon'ble High Coyrt.
Present: Ld. APP for the State.
Accused absent.
In the interest

of justice, be Put up for purpose fixed on
08.12.2020.

08.09.2020




FIR No.370/13
Case No.71 19/17
P'S Punjabi Bagh
UR.09. 2020
The present case wys earlie
O8.09.2020 as per the
Present:

U adjourned en-block on 05.05.2020 for
directions of Hon'ble High Court,

Ld. APP for the State.

None for 10/ SHO,

In the interest of Justice, be put

Up\ tor purpose fixed on
08.12.2020,

u Vedwan)
estTHC: Delhi
OR00.2020

MM-01



FIR No.356/13
Case No.B06/18

PS Punjabi Bagh
05.09.2020

The present case was earlier adjourned en-block on 05.05.2020 for
08.09.2020 as per t

he directions of Hon'ble High Court.
Present: Ld. APP for the State,

None for 10/ SHO,

In the interest of Justice, be put up for purpose fixed on
08.12.2020.

(Ma edwan)
MM-01¢( MMHC:Delhi
0%.09.2020




FIR No.191/15
Case No.5446/18

PS Punjabi Bagh
08.09.2020

The present case was earlier adjourned en-block on 05.05.2020 for
08.09.2020 as per the directions of Hon'ble High Court.
Present; Ld. APP for the State.

None for complainant.

None for 10,

In the interest of justice, be put up for purpose fixed on
03.12.2020.

(M dwan)
MM-01({West)/ THC:Delhi
08.09.2020




FIR Na. 1203/ 14
Case No.5445/18

P'S Punjabi Bagh
08.09.2020

The present case was earlier adjourned en-block on 05.05.2020 for
08.09.2020 as per the directions of Hon'ble High Court,
Present: Ld. APP for the State.

None for accused persons.

In the interest of justice, be put up for urpose fixed on
08.12.2020.




FIR N, LRIV
Clase No, 162470
'S Punjaby Bagh
ON.00 2020
The present case wi
O8.09,.2020 ax per the
Present:

S oenrlier e journed en=block on 05.05.2020 oy
divections or Hon'ble High Congt,
Ld. APP tor the State,

None for accused.
Summons were issued o the ac
ot be received back due 10 Covid 19,

order be complied afvesh for 08.12.2020,

cused however the same could

In the interest of justice. previous

P
G

=

edwan)
SOCTHC: Delhi
UR.09.2020



FIR No.462/18

Case N0.9822/18
PS Punjab; Bagh
08.09.2020

The Present case w

as earlier adjour
08.09.202¢ y5 per the

n 05.05.2020 for
directions of Hon'ble High Court.
Present: Ld. APP for the State,
Accused absent,
In the interest of Justice, he put up for
08.12.2020.

Purpose fixed op




FIR No.486/18

Case No.9841/18
PS Punjabi Bagh
08.09.2020

The present case was earlier adjourned en-block op 05.05.2020 for
08.09.2020 as per the directions of Hon'ble High Court,
Present: Ld. APP for the State.

None for accused.

In the interest of Justice, previous order be complied afresh for
08.12.2020.




FIR MNo.608/19

Case No.961/20

PS Rajouri Garden
08.09.2020
The present case was earlier adjourned en-block on 05.05,2020 for
08.09.2020 as per the directions of Hon'ble High Court.
Present: Ld. APP for the State.

None for accused,
Summons were issued to the accused however the same could

not be received back due to Covid 19. In the interest of Justice, previous
order be complied afresh for 08. 12.2020.

(Manul an)
MM-01(W HC:Delhi
08.09.2020




Rikesh Vs, Radhey Shyam etc.
Case No.2733/19
PS Punjabi Bagh
08.09.2020
The present case was earlier adjourned en-block on 05.05.2020 for
08.09.2020 as per the directions of Hon'ble High Court.

Present: None for complainant.
No report received from 10.
Let previous order be complied afresh for 08.

08.09.2020



FIR No.42/19

Case N0.2429/19

PS Punjabi Bagh
08.09.2020

The present case was earlier adjourned en-block on 05.05.2020
08.09.2020 as per the directions of Hon'ble High Court.
Present: Ld. APP for the State.

LAC Sh. Sanni Garg for the accused persons.
Accused persons are absent.
In the interest

s

for

of justice, previous order be complied afresh for
08.12.2020.

08.09.2020



FIR No.668/20)

Case No.3| 3820

PS Punjabj Bagh
08.09.2020

Present: Ld. APP for the State.,
None lor
In
22.09.2020.

dccused.

the interest of Justice, pe Put up for PUrpose fixed gp




FIR No, ¢ W20

Clase Hn.]--‘n'H-EII

PS Punjahi Bagh
08.09.202¢ :
Preseng: Ld. APP for the State,
None for ACCuse

d.
In the interesy

of justice,
23.[]9.2[]2[].

be puy up

for Purpose fixe

d on




FIR No.287/17
Case No.2088/19
PS Punjabi Bagh

08.09.2020

The Present case was ¢
08.09.2020 »5 per the
Present:

arlier adjourned en-hloc

directions of Hon'ble High Co
Ld. APP for the State,

None for accused.
Be put up for purpose fixed on 08.12.202

K on 05.05.2020 for
urt.

edwan)
=SUTHC :Delhi
2020



FIR NO.495/2()

Case No, 31 3920

PS Punjabi Bagh
08.09.2020 ~ .
Present: Ld. APP for the State,
None for accused,

In the interest of Justice,

be put up yfor purpose
22.09.2020.

fixed on

08.00.2020




e-FIR No.05288/20
Case No.3806/20
PS Punjabi Bagh

08.09.2020

Present: Ld. APP for the State.
None for accused.

In the interest of justice, be put up for purpose fixed on

22.09.2020.




FIR No.588/20
Case No.3140/20

PS Punjabi Bagh
08.09.2020

Present: Ld. APP for the State.
None for accused.

In the interest of justice, be put up for

purpose fixed on

-~

22.09.2020.

08.09.2020




FIR No.65/20

Case No.2107/19

PS Punjabi Bagh
08.09.2020

The present case was earlier adjourned en-block on 05.05.2020 for
08.09.2020 as per the directions of Hon'ble High Court.
Present: Ld. APP for the State.

None for accused.

In the interest of justice, be put up for

purpose fixed on
08.12.2020.




Jaspal Singh Vs, Vipul Mial e,
Case No.206%/ 1§

PS Punjabi Bagh
08.09.2020

The present case was earlier adjourned en-block on 05.05.2020 for
08.09.2020 as per the directions of Hon'ble High Court,
Present: None for complainant.

Presence of complainant and his
on the Cisco webex meet application. In
purpose fixed on 26.10.2020.

counsel could not be procured
the interest of justice, be put up for

Twan)
HC:Delhi
08.09.2020




Jowpind Shnpgh Vi, NMaresh Minal e

e Mo 2UGTR

S Panjaln Bagh
OO0, 2000
e prosent case wios cnvlier ndjourned encblock on B5085. 2020 Tor
ORL00, 2020 ax per the divections of o' Tle P Conet,
Present Mone for compluinm

Presenve of complainant and his counsel could not be procured

on the Ciseo webex meet application, In the interest gff justice, be put up tor

parpase lixed on 26, 10,2020,

(Mo Vedwan)
MINM-OTEY FIHC: Delhi
OO0, 2020

-




FIR No.547/19
Case No.8399/19
PS Punjabi Bagh

08.09.2020
The present case was earlier adjourned en-block on 05.05.2020 for

008.09.2020 as per the directions of Hon'ble High Court.

Present: L.d. APP for the State.

None for accused.
Presence of accused could not be procured on the Cisco webex

meet application. In the interest of justice, be put up ¥or purpose fixed on
08.12.2020.




FIR No.672/18
Case No.3980/19
PS Tilak Magar

08.09.2020
The present case was earlier adjourned en-block on 05.05.2020 for
08.09.2020 as per the directions of Hon'ble High Court.

Ld. APP for the State.

None for accused.
Presence of accused could not be procured on the Cisco webex

meet application. In the interest of justice, be put up for purpose fixe
08.12.2020.

Present:




FIR No.537/17
Case No.6217/18

'S Punjabi Bagh
UR.09, 2020

The present case was earlier adjourned en-block on 05.05.2020 for
08.09,2020 as per the directions of Hon'hle High Court,
Present: Ld. APP for the State,

None or accused. _

Presence of accused could not be procured on the Cisco webex

meet application,  In the interest of justice, be put up for purpose fixed on
03.12.2020.




FIR No.497/2016
PS Punjabi Bagh
ufs 406/420/511/34 IPC

08.09.2020

Fresh cancellation report filed.

It be checked and registered as per rules.

Ld. APP for the State.

Neither the 10 nor the complainant is present.

Present:
[et notice be issued to the complajnant through 10 for

09.12.2020.



FIR No, 1 88/20720
'S Punjabi HBagh
WS A200406/34 110

08.09,.2020

Fresh cancellation report filed,

It be checked and registered as per rules,

Present: Ld. APP for the State.

Neither the 10 nor the complainant is present,
Let notice be

Issued to the complainant through 10 for
08.12.2020.

edwan)
WTHC: Delhi



Mlano Kumar v M/s Aibey Ciroup el
LCase No,uaryy ¥
'S Punjan Bagh

08.09.2020
The present case was earlier adjourned en=block o 05.05.2020 for

08.09.2020 as per the directions of Hon'ble High Coupt,

Present: None for complainant,
Presence of complainant and his counsel could not be Provured

On the Cisco webex meet application, In the interest ( Justice, be put up for
Purpose fixed on 27.10.2020.

edwan)
WTHC: Delhi
3.2020
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FIR No.607/2018
PS Punjabi Bagh
u/s 363 1PC
08.09.2020
Fresh cancellation report filed.
It be checked and registered as per rules.
Present: Ld. APP for the State.
Neither the 10 nor the complainant is present.
Let notice be issued to the complabpant through 10 for

09.12.2020.




FIR No.24 SI201 1

PS Punjahi Bagh
u/s 2791 1 1pc
”H.”'J-:.‘":”
Fresh cancell

aton report filed.
It be checked

and registered o |

r rules,
Present: Ld. APP for the State,
Neither the 10 nor the complainant js present,
Let notice pe issued (o the complaj
08.12.2020.

Nt through 10 for

(Nkthw edwan)
MM-HI{WE SU/THC: Delhi
08.09.2020




Vihilele NoDLKEIR 65879
Clrele MTC

OR.09.2020
Present., Ld. APP for the Stue.

Applicant in person,

Request is made 10 release the vehicle bearing no, DLBER 6879 on
Superdari. Applicant submits that he is the registered owner of the aboye sald vehicle
Submissions heard, All the relevant documents perused caref ully

The vehicle bearing no.DLSER 6879 be released (o the registered owner

after preparing a panchnama in terms of judgment of Manjeet Singh Vs, State for the

purpose of seconda v evide "'l.‘_f:; the satisfaction of TI concerned after due verification
l'tﬂll'dingl ddress, ¢ ne with the conditions that the same will be produced as
) e
- e - The applicant will intimate the court in case he changes

i
14

d - vehicle to be released by TI concerned only after due
n‘[ the identity of ownership of the vehicle / registered

the vehicle only after said verification of ownership as

case

.--."n'éjf_la > given dasti to the applicant. Application is disposed

1 challan on 08.10.2020.

e ';--., . - ( Mﬂﬂu E.ﬂ]
MM(West)/T 8.09.2020



Vehicle No.DLAER 993,

Cirde MTC
I'JHIJQ.ZI’JE{'}
Present.

Ld. APP for the Slate,
Applicant in person.

Request is made o re

vehicle / registered

elease the vehicle only after said verification of ownership as

=]

r be given dasti to the applicant. Application is disposed

W,
| I
e

R '..:'
: } ...

- Ly

disposal of challan on 08.10.2020.

.




FIR No.463/2017
PS Punjabi Bagh
u/s 328 IPC

08.09.2020
Fresh closure report filed.
[t be checked and registered as per rules.
Present: Ld. APP for the State.
Neither the 10 nor the complainant is present.
Let notice be issued to the complaifant through 10 for

08.12.2020.




Yehicle No.DLSER 9041
Circle MTC

U8.09.2020
Present, Ld. APP for the State.
Applicant in person.

I{:.~:_1_1l::.-;t 18 made to release the vehicle huuring no. DLSER 904) on

Superdari. Applicant submits that he is the registered owner of the above said vehicle

submissions heard. All the relevant documents perused carefully,
The vehicle bearing no. DLSER 9041 be released to the registered owner

after Preparing a panchnama in terms of judgment of Manjeet Singh Vs. State for the

Purpose of secondary evidence to the satisfaction of TI concerned after due verification

regarding address, claim and identity with the conditions that the same will

and when required by this court. The applicant will intimate the court in case he changes

his address.

be produced as

to be noted that vehicle to be released by TI concerned only after due
: Ii ess and the identity of ownership of the vehicle / registered

ed 1o release the vehicle only after said verification of ownership as

o uments.



Vehicle No.DILLES CL 2954
Circle MTC

[']E.HSLEDE{]
Presen Ld. APP for the Stale.

Applicant in persan,

Request is made 1o release the vehicle bearing no. DL8S CL 2956 on
SUperdari. Applicant submits that he is the registered owner of the above said vehicle,

Submissions heard, All the relevant documen;s perused carefully,

The vehicle bearing no.DL8S CL 2956 he released to the registered owner
of Manjeet Singh Vs. State for the

after Preparing a panchnama in terms of judgment
' F TI concerned after due verification

and identity with the conditions that the same will be produced as

s court. The applicant will intimate the court in case he changes



Vehiele No.DLIE RA 46346
Chrele MITC

08.09.2020

Present. Ld. APP for the Stote.

Applicant in person.
Request is made o release the vehicle bearing no, DLIE RA 4636 on

superdan. Applicant submits that he is the registered owner of the above said vehicle,
Submissions heard. All the relevant documents perused carefully,

The vehicle bearing no. DLIE RA 4636 be released to the registered owner
after preparing a panchnama in terms of judgment of Manjeet Singh Vs, State for the
purpose of secondary evidence to the satisfaction of TT concerned after due verification
regarding address, claim and identity with the conditions that the same will be produced as

and when required by this court. The applicant will intimate the court in case he changes
his address, :

that vehicle to be released by T1 concerned only after due
nd the identity of ownership of the vehicle / registered

the vehicle only after said verification of ownership as



Vehicle No.DLSS Cr B603

Circle MTC
08.09.202¢
Present. Ld. APP for the State.
Applicant in person.
Request is made to release the vehicle bearin
Superdar.

£ no. DL8S CR 8605 on
Applicant submits thar he 1s the registered owner of the above said vehicle.
Submissions heard. A]] the relevant documents pPerused carefully.

of TI concerned afier due venfication

with the conditions that the same will be produced as

€ applicant will intimate the court in case he changes

man

nd the identity of ownership of the vehicle / registered

the vehicle only after said verification of ownership as

o,

ler _ given dasti to the applicant. Application is disposed

'_

..
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Prenon Ll AP Fon the B
Apphicint bn person,

Request s made (0 relomse e velale bearing S KM 2422 in
Fepeintarael o piay

Subridsslons hened, Al the relevim

Maperdact, Applicant submin it he s he

i the wherve LT T TR
documents perused care fually
The vellele beartng no 1,08 15 2432 b rile

sl 162 the regiseisd s
ihter Meparing o panchnnma in ey of Judgment of Muan jeet

Bingh Vs, $tale lor e
PUurpose ol xeg

ondury evidence to the satisfaction of 1 cmeerned
regarding address, elabm and Ientity with the conditions that the
and when requi ad
his address,

ey due verifi i
siine Wikl be grodiied

iy thii g‘!j ourt, The iﬂPP"ifﬂnl will intimate the count M Ciant e hromges

oted that vehicle 1o be released by 11 coneerped ity alter e
o 1 | the identity of ownership of the vebicle / Fegitered

el |+_ the vehicle only after said verification of ownersiio 2

e

.« it be given dasti to the applicant, Application is deponed

isposal of challan on 0.10.2020.



Vehicle No D11 SW 4372
Cirele MTUO

08.09.2020
Present. Ld. APP for the State.
Applicant in person.
Request is made to release the vehicle beanng no. DL11 SW 4372 on
superdari. Applicant submits that he 15 the registered owner of the above said vehicle.
Submissions heard. All the relevant documents perused carefully.
The vehicle bearing no.DL11 SW 4372 be released to the registered owner

after prepanng a panchnama in terms of judgment of Manjeet Singh Vs. State for the
to the satisfaction of TI concemed after due venfication

d the identity of ownership of the vehicle / registered
> the vehicle only after said verification of ownership as

b/disposal of challan on 08.10.2020.

b - i

( edwan)
MM(W C/08.09.2020



Vehicle N,

DL8S CT 3407
Circle MTC

08.09. 2020

sent, Ld. APP for the State,

Applicant in person.

Request is made 1o release the vehjele bearing no,
Superdar. Applicant submits that he is the registered owner of the gh

DL8S CT 3407 on
Submissions heard, All the relevant

Ove said vehicle,

documents perused carefully,
The vehicle bearing no.DL8S CT

after Preparing a panchnama in terms

3407 be released 1o the registered owner
Purpose of secondary

of judgment of Manjeet Singh vs, State for

the
evidence to the satisfaction of TJ concerned

after due verification
identity with the conditions that the same w

ill be produced as
The applicant wil] Intimate the court in case he changes

. that vehicle to be released by TI concerned only after due
: 1 the identity of ownership of the vehicle / registered
> the vehicle only

after said verification of ownership as
2 -'Ii'rl'r;-'.'

: be given dasti to the applicant. Application is disposed

8.09.2020



FIR NO. 56272020
PS Punjabi Bagh
w's 188/269/270 1PC

08-09-2020
Fresh charge sheet filed.
It be checked and registered as per rules.
Present: Ld APP for the State.
Accused is stated to be bail.
Heard. Perused the file.
On the basis of charge sheet and annexed documents, 1 hereby

.
Iﬂkﬂ I IIZANCe Ol Ihe I
- T 1-|-|-'|— b . 'I-__'-_—.'_ 3

R
¥



FIR NO, SK5/2020
'S Punjabi Bagh

u/s 1881’2159!2?“!34 IPC &3 ED Act

US—U‘}LEUZD

Fresh charge sheet filed. It be check

Present: Ld APP for the State.
Accused is stated (o be bail.
Heard. Perused the file.

On the basis of charge sheet and annexed documents, | hereby
take cognizance of the offence.

ed and registered as per rules,

Let accused be summoned through IO returnable by 11.12.202).

L

(Mant
MM: West District:

19-2020



FIR NO. 589/2019
PS Punjabi Bagh
u/s 18% 1PC
08-09-202¢
Fresh Charge sheet filed. It be checked and
Present: Ld APP for the State.
Accused is stated to be bail.
Heard. Perused the file.

On the basis of charge sheet and annexed documents,
take cognizance of the offence.

~ Let accuse d be summoned through 10 returnable by 10. 12.1{}‘2{}.'

registered as per rules,

I hereby




FIR NO. 00706/2020
PS Punjabi Bagh

uw's 411 1pC
08-00-2020

Fresh chan

‘2e sheet filed. It be check
Present:

Ld APP for the State,
Accused is stated (o be bail,

Heard, Perused the file.

On the basis of charge sheet and annexed documents, T hereby
take cognizance ol the offence.

Let accused be summoned through 10O returnable b

- P
g
i

ed and registered as per rules,

11.12.2020.

o ey
i

[Ma
MM: West District: /Dethi
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FIR NO. 60272016
PS Punjabi Bagh
u/s 188 TPC

08-09-2020
Fresh charge sheet filed. It be checked and registered as per rules,
Present: Ld APP for the State.
Accused is stated to be bail.
Heard. Perused the file.
On the basis of charge sheet and annexed documents, 1 hereby
take cognizance of the offence.

Let accused be summoned through IO returnable by l{Ll’E._,llZ]i'ﬂ:




IR Ng, AN 2024

P8 Punjup Wiyl
LR ECNTTS
[]H~[lﬁ~2t}f‘.{l
Frosn charge shee filed, 1t be cheeked W registered g Ber ruley,
Presen, Ld APP for the Stue,

Accused is stated o be
Heard, Perused the [ile,
On the basis of charge
nee of the offence,

Letaccused be summoned through

il

sheet and annexed documenty, | hereby
lake COgNizy

1O returnable by\L(), | E,F;U'Z_flf

(FE-00-20245

g f1°



FIR NO, S17/2020
PS Punjabi Bagh

w's 18K 1PC
08-09-2020

ed and registered as per rules,
sent; Ld APP for the State.

Accused is stated to be bail.
Heard. Perused the file,

On the basis of charge sheet and annexed documents, | hereby
nce of the offence.

Let accused be summoned through 10 returnable by 10,

lake COgniza

22020,




FIR Nti.fﬂ[ﬁ]\ V2020
u/s 411 1pC

PS Punjabi Bagh
08.09.202¢)

Fresh charge sheet filed,

It be checked and registered as per rules,

Present: Ld. APP for the State.

Accused is stated to be in JC.

Heard. Perused the file. .
On the basis of charge sheet and annexing documents, 1 he
nce of the offence. Let copy of the charge sheet be
hrough Jail Superintendent concerned.

Be put up for appearance of accused / further proceedings on

reby
supplied to

lake cogniza
the accused ¢

22.09.2020.

08.09.202G



FIR NO, S64/2020)
IS Punjahi Bagh
u/s 188 112
DS-{JQ-EDED
Fresh charge sheet filed.

It be checked and registered as per rules,

Present: Ld APP for the State,

Accused is stated to be bail,
Heard. Perused the file,

On the basis of charge
take cognizance of the offence.

Let accused be summoned through 10 returnable by 1

sheel and annexed documents, | hereby

1.12.2020.

(Man
MM: West District: °




FIR NO. 372020
PS Punjabi Bagh

u/s iR88 (PC
DB~UQ—2D2D

Fresh Charge sheet filed. It be checke
Present-

Ld APP for the State,
Accused is stated to be bail.
Heard. Perused the file.

On the basis of charge sheet and annexed documents, I hereby
lake cognizance of the offence.

d and registered as per rufes,

Let accused be summoned through 10 returnahle by 10.12.2

0z0,

05-09-2020



FIR NO. 012583/2020
Uls.379 1PC

08-09-2020 PS Punjabi Bagh

This is an application for releasing vehicle bearing No. DL3S DJ 2107 on

Superdari moved by the applicant Vishal,

Present:- Ld. APP for the State.
Ld. Counsel for the applicant with applicant

Vehicle is registered in the name of the applicant

Perused the reply of 10,
Instead of releasing the vehicle on superdari, | am of the considered view

that the vehicle has to be released as per directions of Hon'ble Supreme Court in case
Utled as "Sunder Bhai Ambalal Desai Vs. State of Gujrat”, AIR 2003 SC 638, wherein

It has been held,
'68. Veehicles involved in an offence may be released to the rightful owner
after pr eparing detaifed panchnama; taking photographs of the vehicle, valuation report,

and a security bond.
69. The photographs of the vehicle should be attested countersigned by

the complainant, accused as well as by the person to whom the custody is handed over.
70. The production of the vehicle should not be insisted upon during the

nial. The panchnama and photographs along with the valuation report should suffice for
the purposes of evidence.
71. Return of vehicles and permission for sale thereof should be the

general norm rather than the exception.
72. If the vehicle is insured, the court shall issue notice to the owner and

the I'_ﬁSuraﬂﬂE company for disposal of the vehicle. If there is no response or the owner
declines to take the vehicle or informs that it has claimed insurance/released its right in
the wvehicle to the insurance company and the insurance company fails to take

possession of the vehicle, the vehicle may be ordered to be sold in auction.
73. If a vehicle is not claimed by the accused, owner, or the insurance

son, it may be ordered to be sold by auction.”

company ar by a third 0
The of the Hon'ble Supreme Court has been reiterated by Hon'ble
Delhi High Court in case titled as “Manjit Singh Vs. State” in Crl. M.C. No, 4485/2013

facts and circumstances as law laid down in the above

z g No. DL3S DJ 2107 be released to the applicant

as per valuation report of thed vehicle. 10 is directed ©
hicle prior to releasing the same to the applicant as per

Court. Photographs of the vehicle be taken by the
oned above and shall file the same along with

the court. Cost of the photographs shall be

be also prepared (as mentioned above )

-
imli

e

1 3 1



CC No.1985/2019
State Vs Hira Lal
FIR NO. 222019
PS Punjabi Bagh
08-09-2020
The present case was earlier adjourned en-block on 05-05-2020 for ng-
09-2020 as per the directions of the Hon’ble High Coury.
Present: Ld APP for the State.
Sh Sunny Garg, Ld LAC for the accused_
As per the circular number 26/DHC/2020 dated 30-07-2020

of Hon’ble High Court, the marter be put yp for purpose
fixed on 08-12-2020.




CC No. 10027/2018
State Vs Amit Juneja
FIR NO. 525/2018
PS Tilak Nagar

08-09-2020
The present case was earlier adjourned en-block on 05-05-2020 for 08-

09-2020 as per the directions of the Hon’ble High Court.
Present: Ld APP for the State.

As per the circular number 26/DHC/2020 datgd 30-07-2020
of Hon’ble High Court, the matter be put dp for purpose
fixed on 08-12-2020.

MM: West District:




CC No.9186/2018
State Vg Manohar @ Tony

FIR NO, 556/2018
PS Punjahi Bagh
08-09-2020

The present case was eapl

ier adjourned en-block g 05-05-2029 for 08-
09-2020 a5 per the directions of the Hon'ble High Court.
Presen;: Ld APP for the Siate,
Ms Deepika Saxena, LAC for the accused
Sh Pancha] Subhash, 1,4 Counse] for dccused Manghar @
ony,

As per the circylar number 26/DHC/202¢
of Hon’hle High Court, the matter be put
st ﬂu,L on 07-12-202¢0.

s

FELr




08-09-2020

The present case was earlier adjourned en-block on 05952929 for 022

09-2020 as per the directions of the Hon’ble High Court.

Present: Ld APP for the State.
As per the circular number 26/DHC/ 2020 deted W47 -2,
of Hon’ble High Court, the matter be PUtlop for parpose
fixed on 08-12-202¢,




CC No.9985/2018
State Vs Dharam Singh
FIR NO. 508/2015
PS Tilak Nagar

08-09-2020

€ Present case was earljer adjourned en-block on 05-05-2020 for gg-
03-2020 as per the directions of the Hon'bje High Coury,
nt: Ld APP for the State,
As per the circular number 26/DHC/

of Hon'ble High Court, the matter
fixed on 08-12-2020.

020 dated 30-07-2020
be put upy for purpose




CC No. 5204/2018

State Vs Deepak Sehrawat @ Deepu
FIR NO. 313472018
PS Punjabi Bagh

08-09-2020
The present case was earlier adjourned en-block on 05-05-2020 for 08-

09-2020 as per the directions of the Hon’ble High Court.

Present: Ld APP for the State,

As per the circular number 26/DHC/2020 dated 30-07-2020
of Hon'ble High Court, the matter be put up\for purpose
fixed on 08-12-2020.,



C.C No, 2772010
Stale Vi Wil
il NGO, AN72017

'S Punjab) gl
08-09-2020

The present case was carlier i

09-2020 as per the directions 0
Present:

djourned en.
Fthe Hop
Ld APP for the State,

AS per the circular number 26/DHC/2020 dated 30-07-20020
ol Hon'ble High Court, the matter be put ug far Purpose
lixed on 08-1 2-2020,

Block o D5-05-2020 1oy -
"ble High Coury,

1C/Delhi
B-09-2020




CC No.4620/2017
Vs Jaswant Singh
FIR NO, 4872016

PS Punjabi Bagl,
08-09-202¢

State

-block on g5.
High Court

05-2020 for pg-




CC No.1214/2017

State Vs Rajesh Kumar
FIR NO, 696/2016
PS Punjabi Bagh
08-09-2020
€ present case was earljer adjourned g
09-2020 as per the directions g

Ld APP for the State,
As per the circy
of Hon’ble High Co



L




CC No.60B442016

State Vs Shiv Kumar Bharti
FIR NO. 11872011

PS Punjabi Bagh

08-09-2020

Present: Ld APP for the State
Accused in person,
As per the circular number 26/DHC/2020 dated 30-07-2020

of Hon'ble High Coun, the matter be up for purpose
fixed on 08-12-2020.

Vedwan)
C/Delhi
08-09-2020




CC Ne. 731572018
State Vs Satinh Kumgr

08-09-2020

Present: Ld APP for the State,
Sh Sanjeev, Ld Counse]




LCC Na .‘1[37-1‘1![5
State Ve Satish humar
FIR NO._ 255 2010

PS Punjabi Bagh
N‘E-‘h—m."':-"u.?'ﬂ_".‘

The presens LA was earfier i journeg en-block on 05-05-2020 for 08-
m-?l..‘ﬁasptrﬂrﬂi ons of the H-n'hlne-l'-li;hf.‘mrt.

Presen- Ld APp ¢ Stae




CC No. 696712016
State Vs Privank Jain
FIR NO. 329/20 10

FS Punjabi Bagh

08-09-2020

Present: Ld APP for the State,
Sh Amit Kumar, 1.4 Counsel for the accused.

As per the circular number 26/DHC/ 2020 dated 30-p7-2020
of Hon’ble High Court, the matter be put
fixed on 08-12-2 020.




